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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
SOUTHERN ZONE AT CHENNAI 

 

 
O.A. NO.104 OF 2022 (SZ) 

 

IN THE MATTER OF : 

 
 Girish N.P 

… … Applicant 

 
Versus 

 

 The State of Karnataka & others 
… … Respondents 

 

 
MEMO FILED ON BEHALF OF THE 5TH RESPONDENT 

 

It is most respectfully showeth; 

 

 

1. It is humbly submitted that this Hon’ble Tribunal in its order dated  

16.07.2024    had directed the 5th Respondent Karnataka State Pollution 

Control Board (KSPCB) to file a report of the current water analysis of the 

non-complying industries and a inspection report of the lakes which are 

alleged as polluted. 

 

2. It is submitted that in compliance to the directions of this Hon’ble 

Tribunal, the following lakes -Nagarkere, Chikkatumakuru, Muttur lake, 

Veeraura Lake and Bashettihalli lake was inspected by the Board and the 

aforesaid lake samples were taken on 12.8.2024 and submitted to the  

board laboratory for the analysis and reports. The Status report of the 

following lakes is annexed to this memo. 

 

3. It is humbly submitted that, with respect to Nagarakere Lake, during 

inspection there is less flow in the 2 inlet drains located towards the 

eastern side of the lake. Additionally, the missing links /unsewered area 
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within the limits of CMC Doddaballaura sewage is directly entering into 

the lake. The sewer line is about 37 Machine holes which are provided 

running inside the lake. Because the sewer line is laid within the lake, 

any blockage in the line poses a significant risk of sewage contaminating 

the lake water, leading to pollution. The lake is covered with weeds which 

indicate that there is entry of sewage into the lake. To address this issue, 

fountains and floating plants have been installed in the lake to increase 

the dissolved oxygen levels in the water. 

 

4. It is humbly submitted that, with respect to Chikkatumakuru Lake, it 

lacks essential disinfection facilities and safety measures, such as 

railings around the ponds and secure fencing around the STP area. Also 

there is a significant risk of unauthorized access by people, as well as by 

cattle and sheep, which poses a high accident risk. Additionally, CMC 

Doddaballapur is discharging untreated or partially treated sewage 

directly into the lake.  

 

5. It is humbly submitted that, with respect to Mutturu Lake, the sewage 

from storm water drains adjacent to the residential area of Kempegowda 

Nagar, Ward-7, is flowing into the lake. Additionally, there has been 

observed dumping of solid waste in the lake area. 

 

6. It is humbly submitted that, with respect to Bashettihalli Lake there are 

2 number of storm water drain from the industrial area inlets on the 

eastern side of the lake. 

 

7. It is humbly submitted that, with respect to Veerapura Lake, sewage is 

entering from the adjacent residential layout. Although the lake has been 

rejuvenated, the water level remains very low. 

 

8. It is humbly submitted that M/s Stelis Biopharm Pvt Ltd, M/s 

Himathsingka Seide Ltd, M/s Eco Green Solutions System Pvt Ltd , M/s 
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Indigo Blues, M/s Musashi Auto Parts India Private Ltd, M/s Advance 

Cable Technologies Pvt Ltd, M/s Pearl Global Industries Ltd were 

inspected on 1.08.2024, 7.08.2024, 24.08.2024 and the inspection report 

of the above said industries were annexed to this memo. (Annexure-I) 

 

9. It is humbly submitted that demand notices sent by the board to the 

industries which are Non- Conforms on the water analysis report were 

annexed to this memo. (Annexure-II) 

 

10. It is humbly submitted that report of treated trade effluent sample of 

M/s Eco Green Solutions System Pvt Ltd which was taken on 20.5.2024 , 

the result says that it conforms to the prescribed standard and the said 

analysis report are annexed to this memo (Annexure-III) 

 

11. It is humbly submitted that the show cause notices were issued to the 

industries for non –compliances observed during inspection conducted by 

the Board.  The industries identified as being non–compliance are M/s 

Stelis Biopharm Pvt Ltd, M/s Himathsingka Seide Ltd, M/s Indigo Blues, 

M/s Musashi Auto Parts India Private Ltd, M/s Advance Cable 

Technologies Pvt Ltd, M/s Pearl Global and show cause notices were 

served on them. (Annexure-IV) 

 

 

It is therefore humbly prayed that this Hon’ble Court may be pleased to 

accept the report and pass such order or orders as this Hon’ble Tribunal 

may deem fit and proper in the interest of justice. 

 

Dated at Chennai on this the 27th day of August 2024 
 

 
 

Counsel for 5th Respondent 
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